&7 of 1945

THE INTERNATIONAL MONETARY FUND AND) RANK
(AMENDMENT) ACT, 109
No.
0- 25 OF 1959 [28th August, 1952]

An Act turther to amend the International Monetary Fund and

Bank Ordinance, 1945.
BE it enacted by Parhament in the Tenth Year of the Repubhc of

? ‘India as follows:—

1. This Act may be called the International Monetary FuPd and Shmtttﬂo

Bank (Amendrment) Act, 1959.

2. In the International Monetary Fund and Bank Ordlnance, 1949 sybstitution
(hereinafter referred to as the principal Ordinance), for the word. ?‘fm‘f},e W‘g‘g

- "Ordinance”, wherever it occurs, the word “Act” shall be substltuted ug- 4 - wortd
“ nance”
3. For the last paragraph of the preamble and the enacting for- m::n dment -
mula, the words “BE it enacted as follows:—" shall be substituted. of preamble

‘ h . and enacting

: . . - L , formula,

4. In sub-section (1) of section 2 of the principal Ordinance,— Amendment

(i) in the opening paragraph, for the words “revenues of the of section 2
"Central Government”, the words “Consolidated Fund of India”
shall be substituted; S '
(i) in clause (a), for the words, brackets and letter “to the
International Bank under paragraph (a)”, the words, brackets -
and letters “to the International Bank under paragraphs (a) and
" (c)” shall be substituted. .

5. Section 7 of the principal Ordmance shall be re-numbered as Amendment
sub-section (I) thereof, and after sub-section (1) as so re-numbered, °f #CtO8 7-
the following sub-section shall be inserted, namely:—

“(2) Every rule made under this section- shall be“laid, as
" “soon as may be after it is made, béfore each House of Parliament
while it is in session for a total period of thirty days which may
~ be comprised in one session or in two successive sessions; and if ;- N
“ before the expiry of the session in which it is so laid or the ~* "
session immediately following, both Houses agree in making any
modification in the rule, or both Houses agree that the 'rule ® i vt
should not be made, the rule shall thereafter have effect only” " """
in such modified form or be of no effect, as the case may be, so
however, that any such modification or annulrﬁent'shalI be with-.

out pre3ud1qe to the validity of anythmg prevmusly done under
that rule.”,
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